
. AUGUII .. II; 1ft, 

MeaUie the part, ftled an appeal
... ~ the orders of the Colle.aor of 
€otral Excise, Delhi before tb.e 

. CUlto ... Excite " Gold Control Appel
lat. Tribunal in J 982 and aimultaneou. 
11), fUed a writ Potition in tbe Doth'i 
Hip Court. The Hon'bte Court h.s 
arallte4 Ita)'. The Compan, has depoe 
ailed an amount of R.t. 6,OZ,132 with 
the aeli.ttar. Delhi hilb Court and 
taroi.beel a bank luarantee for th e 
rem.inial amount of a •. 17,",901. 
EtI'ort. arc beina made 'to set tbe stay 
V Katod and to aet the cascs decided at 
aa earl,. date. 

v ... 1a for Fixation 0; Prl.e of Co •• 

'*471. SHRI X.G. ADIYODI : 
Will tho Mmist-er of COMMERCE be 
,lcued to state : 

(a) whether Government are 
•• are that the present formula of fixinl 
minimum releale price by tbe Coffee 
Boarcl il disadvantaleoul to the Brower. 
be"e the increase in cost of produc
tloD in the recent years as well a. hUle 
dilGOunt liven for lellin. coffee has 
Dot been fuUy taken into account; 
and 

(b) if so, the steps taken to 
ameliorato the coffee growers as majority 
01 them are mc~ium and marlinal 
.owera '1 

THB MINISTER. OF STATB IN 
THB MINISTRY OF COMMERCE 
(SHaI P.A. SANGMA): (a) and (b). 
TIle Minimum Releale Price only serves. 
.. a pideline to fix reserve price for 
domestic auction.. ot coffee and does
Dot reJ>resent the actural returns to the 
,rowerl which arC almost alway. hiaher 
both for domestic ad exPort 'tales and 
call be conlidered quite remunerative. 
OaIya VC'l1 small perceDtalo of cofree 
II lold at discount. varying from 2i% 
to '% for promotional purpose. in the 
cIOmestic market and in recent year. 
.ucb dllCouot. have been reduced. 
Althoulh larler discounts ha¥tI bad to 
be liven OD export salel to oon..quota 
countries, thele are baled on export 
.. otioa ,riC", "lti~b .,0 IIt\rI, 4_1, 

the price fetched in domeatic aUcti9ll1 • 

. [ 7,..,l1liI0Il] 

1 •• _C.eat Made b, N f\ •• R,.ktnt 
lad la •• In Varloal Co.plrale. 

4741. SHRI KRISHNA 
PRATAP SINGH: Will the Minister of 
FINANCE bo plealed to stale: 

(a) the) investment made by non. 
resident Indians in sharca of various 
companies durin, t be past one year 
indicatina the total number of such 
companies; and 

(b) the reaction of Goveromeot 
to this purchase of shares ? 

THE MINISTER OF STATB IN 
THE MINISTRY OF' FINANCB 
ISHRI JANARDHANA POOJARY): 
(a) and (b). The position (or the 
period aince April, 1982 re)at;n. to 
inve.tmenJ facilities for non·r !sidents of 
Indian nationality/orilin 8S well as 
overseas cerporate bodies owned at 
least to the extent of 60% by them for 
which data is available witb RBI, il 
as follows • 

No. of Amount 
Proposals (Ra. in crores) 

Direct 1,..",,-
m,II' 

(proposal appro
ved) as on . 
30.'.8' 
On repatriation 
basis 520 

00 DOD-repatria-
Uob basil 

Port/olio /",,"m,.,,' 
(actual purcba.es) 
as 00 31.3.85 
OD ropatriation 
balia 699 
00 DCJo-repatria-
lion balie 19' 

.,265.40 

46.57 

0.30 

Tbeso iO\leltmeot. are within the para
.etCH 01 Ooveromen* poll" on.. ttR'1 
...,.~~, . 


